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Nome of corporoie deblor lndo-Krishno Green Fields Limited

2. Dole of incorporotion of corporole
deblor

24 1G1994

3. Aulhorily under which co|porote
deblor is incorporoted / registered

REGISTRAR OF COMPANIES, MUMBAI, MAHARASHTRA

4. corporote ldentity Number /Limited
Liobility ldenliiicotion Number of
corpordte debior

CIN : U99999MH l 994PLC0823l 6

5. Address of lhe registered office ond
principoloffice [if ony) of corporole
deblor

4lh Floot Gupto Tower,
Temple Rood, Civ lines,
Nogpur 440 001.

6 . Insolvency commencement dole in
respecl of corporote deblor

1Uca/2417

7. Btimoted doie oi closure of
lnsolvency Resolution Process

on or before l4l02l2018
(180 doys from the dote of commencement of the
Corporote lnsolvency Resolulion Process l

8 Nome, oddress, emoil oddress ond
the regisholion number of the inlerim
resoluiion
Professionol

Nome : chorudutt Pondhrlnolh Morolhe

Address : Gomed,915, Khore lown,
Dhorompeth, Nogpur-44O 0l 0.

e-moil : ChoruduttM@yohoo.co.in,
irp.indo.kishno@gmoil.com

Registrotion No.: lBBl/lPA-00 | /lP-P00350/201 7- | 8/10651
(OLD Registrotion No. lBBl/lPA 00i/lP{O605/2O1 Cl 7 l21U)

9 Losl dote forthe s!bmission of cloims t8/01/2018
(the dote of oppointment of lntefim Resoluiion Professionol
is token os 04/01/2018, i.e. doie on which certified irue
copy of Hon. NCLT order in C.P. I i98/l & BP/NCIT/MB/MAH/
20I7 doted | 8.08.2017, wos received by IRP)

Dote : Jonuory 04,2018
Ploce : Nogpur

ch Pondh.inoth Morothe
erlm R$olulion Proleslionol

Notice is hereby given lhot the Ndtionol Compony Low Tribunol (Mumboi Bench) hos ordered the
commencement of o corporoie insolvency resolution process ogoinst lhe
"lndo-Krishno Green tlelds Umiied" on l8/08/2017.

The Creditors of "lndo"Krilhnq Green tlel& Llmited" ore hereby cqlled upon to submit o proof of their
cloims on or before l8/0'l/201E to the Interim Resoluiion Professionol ot the oddress of communicotlon
menlioned ogqinst iiem 8.

The llnonciol creditors sholl submii their proof of cloims by the electronic meons only. The operationol
credi+ors, including workmen ond employees, moy submii the proof of cloims by in person, by post or
elechonic meons.

The submission of proof should be mode in occordonce with Chopler lV of the Insolvency ond
Bonkruptcy Boord of Indio (lnsolvency Resolulion Process fof Corporote Persons) Regulotions, 2015 &
omendmenl ihereof. The proof of cloims is to be submitted by woy of the following specified forms
olong with o notorised offidovit given therein -

Form B-for cloims by Operoiionol Credilors
Form C-for cloims by Finonciol creditors
Form D-for cloims by Workmen ond Employees
Fofm EJor cloims bv Authorized Represenlotive of Workmen ond Employees

prediiorsl

submission of folse or misleoding proofs of cloim sholl oltrocl penolties.


